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the difficulties. We have placed them 
before the House even in our previous 
discussion, and I would like to place 
them again before this hon. House 
and, therefore, express our inability 
to accept the suggestion given by the 
hon. Member sitting opposite.

He raised another point, of which 
reference was given in his Minute of 
Dissent. Because no hon. Member 
raised that point, I did not enlighten 
the House on that point. The point 
that he raised was about the transac
tion between branches and head offices 
and vice versa situated in different 
States. Our difficulty is that for levy
ing a tax on sales of goods in the 
course of inter-State trade or com
merce this Act derives power under 
entry 92A of List I of the Seventh 
Schedule of the Constitution. The 
words used in the entry have to be 
given their national meaning; that is, 
transaction or sale should involve 
transfer of property in goods from one 
person to another. Thus, Sir, the Act 
has to confine itself to taxing transac
tions or actual sales involving transfer 
of property in goods and commodities. 
Inter-branch transactions do not 
involve transfer of property from one 
person to another and as such do not 
come under the purview of entry 92A 
mentioned by the hon. Member 
in his Minute of Dissent We 
have, therefore, no competence 
to legislate on that. About excise 
duty on oil, I have to repeat that all 
these matters are to be decided by 
the State Governments. We are 
only a recommending or advisory 
authority and I do not think the 
State Governments would be very 
agreeable to making the sales fax 
on vegetable oil into an excise duty. 
That is our difficulty. I have nothing 
more to add. I move.
IS fcrs.

Shri S. M. Banerjee (Kanpur): 
It was suggested by Pandit Thakur 
Das Bhargava as also by me that 
because o f the high prices o f food

stuffs at least the foodstuffs should be 
exempted from the sales tax. I wish 
to know whether a suggestion would 
be made to the State Government 
about this.

Mr. Speaker: Hon. Member* for
get again and again that there are legis
latures in States; let them take this 
up. It is not for the Central Govern
ment to go on giving suggestions! 
the State Governments may resent 
it. The Centre cannot legislate for 
States so far as that matter is con
cerned. Let provincial autonomy 
work very well in our country.

The question is:
"That the Bill, as amended,

be passed.”
The motion was adopted.

13.02 hrs.

INDUSTRIAL DISPUTES (BANK
ING COMPANIES) DECISION 

AMENDMENT BILL

The Deputy Minister of Labour 
(Shri Abid Ali) Sir, I beg to move:

“That the Bill further to 
amend the Industrial Disputes 
(Banking Campanies) Decision 
Act, 1955, be taken into consi
deration.”

This is a simple Bill to amend the 
Industrial Disputes (Banking Com
panies) Decision Act, 1955. The ori
ginal Act was intended to give effect 
to the recommendations of the 
Bank Award Commission which had, 
inter aha, recommended certain 
formulae for adjustment of dear
ness allowance in accordance with 
variations in the cost of living. 
According to the original formulae, 
the dearness allowance can be rais
ed or lowered when the average 
cost of living index in a period of 
six months, i.e., from January to 
June and July to December increas
es or decreases by ten points over 144.
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case of clerical staff, this variation 
will be one-seventh and in the case 
of subordinate staff one-tenth of the 
dearness allowance admissible at 
the index level of 144.

The employees have represented 
to us that the six months’ period 
and 10 points variation act to their 
detriment. The State Bank of India 
and its employees union have since 

 ̂ entered into an agreement to change 
the ten-point limit in the Commis
sion’s formulae to five and the 
period from six to three months. 
The other bankers are also agree
able to accept the changes in the
formulae on the same lines. Accord
ingly this Bill is only intended to give 
power to Government to appropriat- 
ly modify the original formulae of 
the Bank Award Commission, of
course, adhering to the proposition laid 
down therein.

With these words, I commend that 
the Bill be taken into consideration.

Mr. Speaker: Motion moved:

“That the Bill further to amend 
the Industrial Disputes (Banking 
Companies) Decision Act, 1955, 
be taken into consideration.”
Shri Prabhat Kar (Hooghly): Sir,

I welcome the spirit of the Bill. I am 
sorry to say the contents of the Bill 
will not mitigate the hardships of the 
bank employees, the purpose for 
which the hon. the LaDour Minister 
is bringing this Bill before the House. 
I am glad that unlike in other in
stances where they did not agree to 
amend the Banking Companies Deci
sion Act in spite of the fact that cer
tain provisions were creating consi
derable hardship for the employees, 
at least in this particular case they 
have taken the matter into considera
tion and have come before the House.

Sir, we represented to the Govern
ment on various occasions how provi
sions relating to the classification of 
areas and other things were creating 
hardships to the employees, but we 
were told that the Government of

India did not consider that any action 
is required on our demand so long as. 
the Award remained in forcr. In this* 
particular matter the Government 
have changed their attitude and for 
that 1 congratulate them.

Sir, I would like to ask the Labour 
Minister as to whether the purpose 
for which the Bill has been introduced 
will be served by the amendment 
sought to be made. In order to con
vince the House, I crave your indul
gence to refer to the existing state of 
affairs. The Bank Award Commis
sion has in paragraph (e) of their 
recommendation said:

“If the average all-India cost of 
living index for the half year 
ending June or December for any 
year should rise or fall by more 
than 10 points as compared to 144 
the dearness allowance for the 
succeeding half year will be raised 
or lowered by one-seventh of the 
dearness allowance admissible at 
the index level of 144 for each 
variation of ten points.”

This is for the clerical staff.

For the subordinate staff:
“If the average all-India cost o f 

living index for the half year end
ing June or December of any year 
should rise or fall by more than 
ten points as compared to 144, the 
dearness allowance for the suc
ceeding half year will be raised 
or lowered by one-tenth of the 
dearness allowance admissible at 
the index level of 144 for each 
variation of ten points.”

This is the formula which, as has 
been stated, the hon. the Deputy 
Labour Minister proposes to amend. 
Before I place my points before tiie 
House to show that this is not going 
to help the bank employees, I would 
only urge upon the Deputy Labour 
Minister not to carry any prejudice 
against the statement I am making. 
I had the privilege of representing
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these facts before the Labour Minister 
as the General Secretary of the All 
India Bank employees association for 
a long time, and I am sorry to say 
that steps had not been taken to miti
gate the hardships of the employees, 
in spite of our repeated requests.

Now, Sir, it has been said that the 
employees represented that the inter
val of six months is too long a period. 
I would say specifically that this w h s  

not the demand made by ihe em
ployees. The employees wrote to the 
Labour Ministry that the formula as 
it exists at present works hardship on 
the workmen and they urged for Lin 
amendment of it. We said that it i.s 
very necessary that there should be 
a special compensatory allowance 
This was what we were told on the 
11th July 1958.

“ I am directed to say that the 
question of revising the formula 
of adjustment of dearness nllow- 
ance through legislation is already 
engaging the attention of the Gov
ernment of India. In view of this 
it is considered no useful purport- 
will be served by calling a Tri
partite meeting to discuss the 
question of compensatory allow
ance.”
Now, the House can very well see 

that while this particular formula was 
introduced and was binding, a com
pensatory allowance was asked for, 
and the Government informed us that 
it is not necessary to have a confer
ence for the compensatory allowance 
as they were now thinking in terms 
of amending the formula of the 
dearness allowance. Naturally, it was 
expected that when the formula would 
be given, that formula would add to 
the amount of the dearness allow
ance available to the bank employee<: 
all over the country.

I will just give the House a gist of 
what has happened as a result of this 
particular amendment, at a time when 
the prices of the daily necessities of 
life are going up and when, as has 
been said, the prices of foodstuffs are

soaring high in every part of the 
country. Perhaps, you will be sorry 
to note that as a result of the formula 
now proposed by the Labour Minister, 
there will be a reduction of the dear
ness allowance in the case of the bank 
employees, as it is linked up with the 
cost of living index on certain avera
ges, and the average today shows a 
downward trend. But, in the case of 
employees in other industries in the 
cities of Bombay, Calcutta or Madras 
or Delhi, their dearness allowance is 
linked up with the cost of living 
index, they are getting an increase in 
their dearness allowance, It is the 
experience of all people today that 
the cost of living is going up. Even 
as a result of the introduction of this 
amendment, the dearness allowance 
of the bank employees will be 
reduced. It is not going to be increas
ed. When you say that you want 
to mitigate the hardship of the em
ployees and introduce an amendment, 
and that amendment also results in 
a reduction of the dearness allowance 
at a time when the prices of the daily 
necessities of life are going high, I 
do not know how the purpose for 
which this amendment has been 
brought can be served. Your inten
tion is to redress the hardsh’p, miti
gate the hardship, but, as a result of 
this, there will be a reduction. Where 
is mitigation? According to the exist
ing dearness allowance scheme, there 
will be a reduction of Rs. 7 and ac
cording to the suggestion that has been 
put forward by the hon. Deputy 
Minister of Labour, there will be a 
reduction of Rs. 3£.

When you talk of the amendment 
and when you talk of the mitigation 
of the hardship, the first question is 
whether there should be any reduc
tion or whether there should be any 
increase. What we find today is, 
while the dearness allowance of 
other employees is going up, the 
dearness allowance of the bank 
employees, according to this amend
ment, Will only go down. I 
would also inform the hon. Deputy 
Minister one thing about the formula 
which he has chalked jout. I do not



3493 Industrial Disputes 28 AUGUST 1958 (Banking Companies) 3494
Decision Amendment

Bill
know whether he is aware that even 
that formula is not working in the 
State Bank of India, for, if the formula 
has been adhered to in the State Bank 
of India, the fact is that the other 
employees were continuously getting 
Rs. 57 as the maximum dearness, 
allowance, and according to this for
mula, the State Bank employees, 
during this period, were getting 
Rs. 53 57. The State Bank employees 
again represented the matter to the 
State Bank Management and the 
State Bank management, finding it 
difficult to reduce that amount accord
ing to the formula because al! oth< r 
bank employees were getting Rs. 57, 
did not reduce that amount and they 
allowed this amount to continue, So, 
as a result of the State Bank formula 
the employees were to get less than 
what the other bank employees were 
getting today. I shall give the exact 
figures month by month according to 
which the State Bank employees are 
getting and other bank employees .-ire 
getting,—the employees in thf diff
erent parts of the country. As I said 
I want the hon. Deputy Minister not 
to carry the prejudice, because I want 
him to consider this without anv bias 
against anybody or any organisation

13.14 hrs.

[ M r .  D e p u t y - S p e a k e r  in  the C h a ir ]

When it is his intention to mitigate 
the hardship of the employees. I want 
that he should take every factor into 
consideration so that really his inten
tion is fulfilled. I would not have 
placed all these factors before the 
House if the proviso in the amending 
Bill was not put in there. The pro
viso says:

"Provided that any adjustment 
so made shall, so far as may be. 
bear to the rise or fall of the cost 
of living index the same ratio 
as is indicated between the adjust
ment of dearness allowance and 
the rise or fall of the cost of liv
ing index in the formulae recom
mended in that clause.”

It was, otherwise, an enabling clause 
and the Government to decide the 
dearness allowance formula should be 
adjusted. But for this proviso. I 
would not have placed all the factors 
.here for consideration, for, I would 
have taken the opportunity of meet
ing him, and making a representation 
and discussing with him, before the 
Government came out with the for
mula. But here, he wants to bind 
himself. In spite of my representa
tion to the Labour Minister, after
wards, it would not have been possible 
for the Government to accede to our 
request, although they may be con
vinced of the reasonableness of our 
demand and the lacuna of this parti
cular formula for the dearness allow
ance. I may tell the House that even 
today, as a result of the recommenda
tions of the Bank Award Commission, 
they will be surprised to know that 
the employees are getting a dearness 
allowance, in a city like Calcutta. 
Bombay, or Delhi, of Rs. 13 to Rs. 15 
per mensem. When the prices of the 
main commodities, that is to say, 
foodstuffs, are so abnormal, just ima
gine that the bank employees tre 
getting a dearness allowance of Rs. 13 
in a city like Calcutta, Bombay or 
Delhi. And you are now coming 
before this House to say that with a 
view to mitigate that hardship of the 
bank employees, “we have put for
ward this amendment." The amend
ment, when it is implemented, will 
result in a reduction of the dearness 
allowance.

Shri T. B. Vittal Rao (Khammam): 
No worker in other industries gets 
such a low amount.

Shri Prabbat Kar: That is why I
want to place before the House exactly 
what this amendment would mean. I 
would give you certain figures. Take 
for instance Bombay. In the Bombay 
State, the number of bank employees 
will be about 15,000. The employees 
are governed by the cost of living 
index of that particular place—in big 
firms and big commercial firms. I am 
giving you the figures. January, 1957,
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W5; January, 1958, 882. The differ
ence was 27 points. 1957-58: Febru
ary, 1957, 357-380. Difference is 23 
March 1958, 356-381; Difference is 25 
April, 1958, 356-379; May, 363-387; 
June, 370-395 All the time, the diff
erence is ranging between 23 and 25 
points.

The employees who are go veined 
by the dearness allowance linked up 
with the Bombay cost of living index 
were getting in January, 1958, 95 per 
cent of their basic salary as dearness 
allowance Today, or rather, m June, 
they were getting 100 per cent In 
the case of the bank employees, they 
were getting Rs 57 As a result of 
this amendment, they will get 
Rs 53 57. In the other case, from 95 
per cent., it goes to 100 per cent In 
our case, from Rs. 57. it is coming 
down to Rs 53.57.

paid in March was 120 per cent., in 
April 125 per cent, in May 125 pair 
cent, in June 130 per cent and in July 
130 per cent. These are the figures 
relating to middle-class employees 
working in commercial flrnii, in the 
city of Delhi. There are 5,000 bank 
employees in Delhi Out of 85,000 
bank employees all over the country, 
Calcutta, Bombay and Delhi contain 
about 45 to 50 per cent of the bank 
employees Whereas their counter
parts working m commercial firms 
shall be getting an increase m the 
dearness allowance due to rise m cost 
of living to the tune of 125 per cent, 
the bank employees working in these 
cities coming from the same strata of 
society shall be receiving less dearness 
allowance Today they are getting 
Rs 57, but hereafter they will be 
getting only Rs 53 57 np

I shall give you the figure? for 
Calcutta. January, 1957, 414-427;
February, 1958, 414-427; March. 418- 
428; April, 417-432; May, 425-432, 
June, 425-437 The dearness allow
ance payable to the employees 
working m firms other than 
banking institutions—commercial 
firms, e tc—was, in February. 1958, 
125 per cent of their basic salary 
In May, 1958, they were getting 130 
per cent of their basic salary In 
July, they were getting 135 per cent 
of their basic salary So, m their case, 
the dearness allowance is rising beca
use there is a rise in the cost of living

In the case of employees working 
in Calcutta numbering about 10 000, 
from Rs. 57 it will come down to 
Rs. 53'57 np. Also, the smallest 
amount of Rs. 13 which the bank 
employees get will be again reduced 
In one case, it will be an increase, but 
in another case, it will be a reduction 
at a time when rice is selling at Rs. 40 
in the city o f Calcutta.

Take Delhi. In March, 1958 :he 
ftgilre was 109; in April 105 and in 
Jttne 107. The deafness allowance

We appeal to the Labour Minister 
that the dearness allowance scheme 
should be amended, because it is 
working hardship on the employees I 
agree that at a certain stage it is an 
improvement But, as I have said, 
even the State Bank of India could not 
allow this scheme to continue to work, 
because as a result of this particular 
formula, whereas the other employees 
of A Class banks will get Rs. 57, the 
State Bank of India employees will 
get only Rs 53 57np But it was not 
possible for the State Bank authorities 
to reduce the dearness allowance, 
becauce of the agitation of the bank 
employees there and so that has not 
been adhered to in that particular 
bank. So far as the other banks are 
concerned, from January to March, 
1958, the employees would get 
Rs 57 32 np D A  under the State 
Bank scheme and Rs 57.82np. D.A. 
according to the original bank award’s 
decision also. But from April to June, 
1958, it would be Rs. 53.57np. under 
the State Bank scheme and Rs< 57.32 
np. under the original award. Here 
is an adjustment and an amendment 
to mitigate the hardship o f title bank 
employees. Where they are getting
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Rs. 57.32np today, they would have 
got only Rs B8*57nP

My main contention is that while 
in the case ol other workers and 
middle-class employees, the dearness 
allowance is going up—whether it is 
Hs 1-8-0 or As 4—m the case of bank 
employees, it is going down We have 
all the time approached the Labour 
Minister saying that this particular 
dearness scheme is working hardship 
on the bank employees Now they 
have come forward with this amend
ment, but even this does not stop this 
reduction, at a time when ihe prices 
of daily necessities are going up 
Therefore, whilt I welcome this Bill, 
I might say that the contents of this 
particular amendment are not going to 
mitigate the hardship

What is the formula today9 You 
will be surprised It is linked up 
with the all-India average cost of 
living index In that for 18 points, 
there will be no difference m the 
dearness allowance From 135 to 153, 
there will be no increase in the D A 
Whereas the employees will get Rs ’’0 
as D A  when the cost of living index 
is 135 they will get the sime D \ 
even when the index is 153 The 
employees getting Rs 13 m big cities 
will continue to get the same propor
tion, in spite of the fact that there is 
a difference of 18 points in the all- 
India average cobt of living index, 
while in between there have been in
creases to the tune of 20 to 30 per 
cent m the D A  of the other people 
working m big cities

I, therefore, request the hon Labour 
Minister to consider this matter The 
original Shastn award made certain 
specific recommendations This was 
confirmed by the Labour Appellate 
Tribunal and again confirmed bv the 
bank award commission For the last 
five years, this particular D A scheme 
was working hardship on the bank 
employees During the food debate, 
we found how every section o f the 
Bouse was complaining that as a result 
of shortage o f foodstuffs, th» prices 
are going up. At this particular

moment, it is imperative on the part 
of Government to see that those pro
visions which work hardship should 
be so amended that the hardship may 
be mitigated

I would plead with the hon Labour 
Minister that while he has come 
before this House amending this parti
cular D A scheme, he should take all 
the factors into consideration I am 
quite sure that he has received repre
sentations from the bank employees 
from all parts of the country I am 
quite sure that at least he has seen 
that there is a demand as to how this 
particular D A scheme should be 
amended There is unanimity on the 
part of bank employees on this parti
cular point It is possible for the 
Government to make the employers 
agree to discuss this matter and accede 
to the demands suggested by the bank 
employees

Evidently because the bankers have 
agreed to accept this particular amend
ment it has been brought before *Jip  
House It is stated in the Statement 
of Objects and Reasons that

“An agreement has been arrived 
at between the State Bank of 
India and its employees to solve 
the above difficulties The two 
associations of banks are agreeable 
to follow suit ”

Simply because the banks are agree
able to it, this amendment has been 
brought before the House It does not 
matter whether the workers are ex
periencing hardship This amend
ment has not been brought before the 
House with a view to mitigate the 
hardship of the workers I Acould say 
that this particular formula was put 
before us by the banks as early as 
September, 1957 and it was rejected 
by the employees, because it did not 
work to their advantage As I have 
already said, the State Bank of India 
had to agree to the change m the 
formula, because as a result of that 
formula, there was reduction in the 
dearness allowance The employers 
offered this formula directly to us and 
we did not agree Now because the
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employers have agreed to follow suit, 
Government comes before this House 
with this amendment and not with a 
view to mitigating the hardship of the 
employees It is a statement of fact 
that I have made with all the neces
sary facts and figures.

As I have said, as a result of thi», 
the bank employees will get a reduc
tion in their D.A If the intention of 
the Government is to mifigate the 
hardship of the bank employees, it is 
not surely going to serve that purpose 
I want to know the real intention of 
the Government. Is it because the 
banks have agreed to implement that 
formula or is it the real intention of 
the Government to mitigate the hard
ship of the employees? I would have 
very much liked the hon Labour 
Minister to have said, “Let it not be 
decided here; let the Government be 
given the power to decide what should 
be the future D A  after hearing the 
representations that have been made ” 
Then, I would have understood that 
there was an opportunity to express 
our viewpoint and to convince the 
Labour Ministry of the justness of 
our demands, but it comes within a 
frame work As I have said, today, 
according to the existing award, the 
reduction would be Rs 7 As a result 
of the adjustment the reduction would 
be Rs 3'57 But the reduction will be 
there The only difference is that 
instead of a reduction of Rs 7 at a 
time, it will be in two instalments of 
Rs. 3 57 each But do you expect, in 
view of the existing circumstances 
about the price of the daily necessities 
of life, it will be possible for the bank 
employees to accept this reduction0 I 
know even the bankers todav hesitate 
to reduce the amount, because they 
know the real position. They know 
the market prices. The bankers 
hesitate to reduce it, because they 
feel it is not justified. As I said, even 
in the case o f the State Bank of India, 
in spite o f the fact that they also come 
under the scheme, they did not imple
ment it until March 1957. They did 
not implement this, because it was not 
possible to do so. As a result of its

implementation the dearness allowance 
of the State Bank of India employees 
would have gone down by Rs. S. So, 
it is not possible even for the bankers 
to reduce the amount.

If we agree to this amendment and 
if we simply say “all right, bccause 
there is less reduction; therefore, it 
is an improvement” this negative ap
proach will not solve the problem. It 
is a problem of one's life and death. 
Today in the case of a middle class 
family, people belonging to fixed 
ancome group, even the reduction 
of Rs 1 will cause great hard
ship, because it is impossible for 
them to reduce their budget It is not 
possible, because they have no non- 
essential item in their budgets to cut 
So, they can cut only their own 
throats So, if it is a question of any 
reduction in the existing emoluments, 
it is not going to be accepted by the 
bank employees.

I would only appeal to the Labour 
Minister not to be carried away by the 
pleading of the bankers I am saying 
this again and again, because he does 
not care whenever we make any re
presentation The Ministry do not care 
at all to go into them and find out the 
reasonableness of the demands But 
they are prepared to accept the re
quests of the bankers I would say 
that it is shamelessness on the part 
of the Government to come forward 
and say  “ the two bankers’ associa
tions wanted this and we are agree
able to follow suit” , as if the whims 
of the bank management will be the 
guiding factor in deciding these mat
ters, Here is a statement made by 
the Labour Ministry—I am reading 
from the Statement of Objects and 
Reasons— ‘The two associations of 
banks are agreeable to follow suit." 
It is not the hardship of the bank 
employees that is responsible for the 
Government bringing in this measure. 
That is not the motive of the Govern-
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ment. It is not because the other 
employees in the big cities like 
Bombay, Calcutta or Delhi are getting 
higher wages, that this Bill is brought 
forward. They are not going to take 
into consideration whether the d°ar- 
ness allowance and the cost of livirg 
index have any relationship. Simply 
because the bankers have igrrcd to 
this, Government have brought for
ward this measure. The bankers are 
not prepared to pay more; they will 
pay less; they wanted a reduction, so 
Government came forward with a Bill. 
That is the reason. I want to say 
that I never knew that the Labour 
Ministry would shamelessly come 
forward with this suggestion.

The matter has been examined by 
the two associations of bankers and 
they are agreeable to follow suit But 
is not the viewpoint of the workers’ 
associations to be consulted-' That 
has not been done by the Labour 
Ministry. They consider only the 
viewpoint of the employers Because 
the employers wanted the Labour 
Ministry to act in a particular way, 
they have acted. They do not care for 
the feelings of the employees They 
are only anxious to see that the em
ployers are pleased When it is a 
question of dearness allowance, it is 
only the employers that are to be 
consulted and not the employees; that 
seems to be the view of the Govern
ment. If the employers are agreeable 
they are prepared to take any course 
of action.

The All India Bank Employees 
Association took up this natter with 
the Government as early as in the 
month of March 1957. Since then we 
are carrying on correspondence with 
the Government. We were told on 
the 11th July that the question of 
revising the wages and adjustment of 
dearness allowance is already engag
ing the attention of the Government 
of India. It raised hopes in our minds 
that after all we have been able to 
convince the government of the neces
sity o f amending this formula. We 
Tievar knew that the amendment was

at the instance of the employer. 
Everytime we represent, they say 
there is no justification for our repre
sentation. We wanted the classifica
tion of areas to be abolished. 1 am 
confident that many hon. Members of 
this House are in agreement with me 
on this issue The other day, the hon. 
Member, Shri C. D. Pande, was telling 
us that Naim Tal is classified as a 
Class IV area, though the cost o f living 
there is very high, and that we should 
take up the matter with the Labour 
Ministry These are facts which 
everybody will experience.

But when we make a representation, 
they say it as not necessary to amend 
the Act, because, after all, the Act has 
been passed Now there is a tendency 
on the part of the Government to say: 
af er all, the Act has been passed, 
now it is not good to touch it I can 
understand the parents of an ugly 
child saying it is beautiful There the 
parents try to make the child beauti
ful. Here, as far as the Government 
ii. concorned, once an Act is passed, 
whether good, bad or indifferent, they 
are not going to change it, because it 
is an Act. It may be causing hard
ship to a large number of employees, 
but that does not matter. The only 
thing is that it should not cause any 
hardship, so far as the employers are 
concerned, so far as the capitalists are 
concerned.

Here there is an indication of it in 
the Statement of Objects and Reasons. 
The Government is coming forward 
with this Bill, not because they have 
consulted the employees and they 
have agreed, but because the employers 
wanted it. It is a shamless statement. 
It says: “The two associations of 
banks are agreeable to follow suit.” 
That is why they have come forward 
with this Bill.

Mr. Deputy-Speaker: The hon.
Member is labouring the same point 
again and again.

Shri Prabhat Kar: I want to place 
before you my case. In my anxiety 
to state the case, I may have repeated 
a point.
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Mr. Depnty-Bpeaker: He has drawn 

up Ms case very beautifully
Shri Prabhat Kar: I want to stress 

upon the House that the result o f this 
amendment will be reduction of 
dearness allowance m the case of 
bank employees

I would ask the hon Minister what 
should be the interpretation of the 
term “dearness allowance” Here we 
have got an authority on the interpre
tation of this term who is >10 less than 
our Law Minister This is the \iew 
o f such a eminent lawyer, who is to
day the Law Minister So I would 
appeal to the Labour Minister to take 
into consideration that view and 
amend the Act m such a way that 
there should be at least no 1 eduction 
in the dearness allowance of the bank 
employees at this particular juncture 
when all the employees in the fixed 
income group are facing a orisi-. 111 
their family budgets That is tho ap
peal that I would like to make to htm 
now He may consider the matter and 
let him go through the interpretation 
given by the Law Minister himself 
Instead of having 5 point use or 10 
points rise, let there be 2 point use 
Let it be calculated monthly and let 
there be an increase Und»r the pre
sent scheme there may be even a 
reduction in the dearness allowance 
That will psychologically be bad A 
small increase in their wages is not 
going to ruin the bankers \ reduc
tion of Rs 3 57 from the total emolu
ments of Rs 85, Rs 90 or evon Rs 120 
is too much for a middle class family 
Therefore, it will not be possible for 
them to accept this amendment I 
would, therefore, request the hon 
Labour Minister to consider this as
pect which I have placed before you 
on behalf of the bank employees of 
this country

Shri S. M. Banerjee (Kanpur) Mr 
Deputy-Speaker, my hon friend, Shri 
Prabhat Kar, has very ably presented 
the view point of the bank employees 
As far as the intentions of the Bill 
are concerned, I do not doubt the 
sincere motive behind it. In the State
ment o f Objects and Reasons it is 
stated,

“The formulae provided for 
changes after intervals o f six 
months and after a fall or rise erf 
not less than ten points in the 
cost of living index level It has 
been represented on behalf of the 
employees that the interval of six 
months is too long a period ”

I wish to know one thing There is 
one organisation called the AH India 
Bank Employees Association, of which 
my hon friend Shri PrabhaT Kar is the 
General Secretary Before bringing 
this piece of legislation before this 
House may I know from the hon 
Minister whether he cared to consult 
on this particular point or discuss this 
particular point with the All India 
Bank Employees Association’  I know 
this is the only representative organi
sation of bank employees in the coun
try and as such it would have been 
better if the sentiments of the bank 
employees now expagssed by Shri 
Prabhat Kar were taken into account 
and were considered before bringing 
this pi< ce of legislation before this 
House

About dearness allowance, when I 
say something, I would refer to the 
various recommendations of the Gadgil 
Committee This Committee was 
appointed with a view to see whether 
a portion of the dearness allowance, 
the whole of the dearness allowance or 
75 per cent of the dearness allowance 
or even 50 per cent can be neutralised 
and can be merged with the pay Shri 
Gadgil and the other eminent econo
mists who were on this Committee 
tried their best to ascertain the v ie w  
of the various unions of Central Gov
ernment employees and also the views 
of the various economists belonging to 
the different trends They wanted to 
know whether prices had been stabi
lised I remember that the First Pay 
Commission had summarily assumed 
that prices had stabilised at 160— 175 
after the war It is most unfortunate 
that the war gave us a serioua set 
back and our entire ecm om y was 
disturbed with the recult that fee 
prices of all things shot up Bo, the
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Gadgil C om m ittee came to the conclu
s ion  that dearness allowance had come 
t o  slay. This Committee submitted its 
re p o rt  in 1852, and a portion of the 
re p o rt  was implemented also in the 

of the Central Government 
loyees. The bank employees are 

afraid today because of one thing. The 
intention of the 'bank magnates may 
n o t  be very well known to the hon 
Minister, but it is well known to us 
and the "employees •whom we represent. 
*niey take the benefit of all legislation. 
T h e y  treat all legislation as a double- 
e d g e d  swosd, and they use it as a sharp 
instrument in depleting the emolu
ments or earnings of the bank emplo
yees. Their fear is that this formula, 
i f  this Bill is accepted, will Devise the 
dearness allowance after every three 
months or after rise or fall of every 
five points. May I submit for your 
information and also for the informa
tion of the hon Minister that the mini
mum dearness allowance given to a 
Central Government employee is Rs. 45 
or Rs. 80. The interim report submit
ted by the Pay Commission gives a 
further sum of Rs. 5, thus making it 
from Rs. 40 to Rs. 45 and from Rs. 45 
t o  Rs. 50, to those employees getting 
less than Rs. 250. This clearly indi
cated that the index figure today does 
not warrant any reduction in the 
dearness allowance. This dearness 
allowance or house rent allowance or 
compensatory allowance demanded by 
th e  bank employees was a sort at 
substitute for wage increase. There is 
■ general demand from all classes of 
employees, whether textile workers, 
Jute w orkers, bank employees or Cen
tral Government employees for wage 
increase. T h ey  are unable to maintain 
their social status with this rising cost 
o f  living. If the dearness allowance 
is  reduced, I know the serious effects 
on  th e  em ployees. I have bitter ex p e 
r ien ce  o f  th e  tex tile  employees. In 
K an p u r, the tex tile  w ork ers  are paid  
dearness a llow ance accord in g  to  the 
rise  o r  fa l l  in  the cost o f  living. I 
rem em b er th ey  lost about Rs. 5 or 6  
In a  m on th  because the price  o f  alu  
o r  M s « o n  o r  a p articu lar vegetab le  
148 X 8D —7

fell down. The employees and work
ers in that particular mill were dis
appointed. They said to the unions 
and to the management also, how can 
it possibly be reduced, this is only a 
temporary fall in the price of certain 
vegetables, can it possibly warrant a 
reduction of the dearness allowance. 
They said, no, no, your dearness allow
ance is linked with the cost of living 
and as such the misfortune or fortune 
is yours. I feel that there should be 
some minimum guaranteed. The hon. 
Minister should not reject the amend
ment which has been given by my hon. 
friend Shri Prabhat Kar only because 
it has been sponsored by a Member 
who is fortunately or unfortunately, I 
should say, in the Opposition. This 
will have to be considered and a mini
mum dearness allowance will have to 
be assured. A bank employee working 
in A class banks gets, I thmk, Rs. 50 a 
month as dearness allowance. If this 
particular Bill is accepted, or if  this 
clause is accepted, I want to know 
from the hon. Minister whether this is 
going to affect the minimum dearness 
allowance which is given to him 
according to the present rules.

There is another point which is very 
vital: on what index figure this is to 
be based. I know this jugglery of 
statistics When I gave my evidence 
before the Central Pay Commission 
this time, I quoted certain figures men
tioned by our Ex-Finance Minister 
Shri T. T. Krishnamachari here and I 
said that the All-India figure is like 
this. The Chairman of the Pay Com
mission asked me, what is the source 
of your information, whether it is the 
Reserve Bank or some Statistical 
institute. I said, my source of infor
mation Is the source of the Finance 
Minister and his words. He said, look 
here, we cannot take it as correct. 
That is what they feel. I may be 
excused by you if I say, there is a lie, 
there is a damn lie and more than 
this is -statistics. Sometimes it works 
like this. Unless there is an All-India 
national index, we do not know what 
we are aiming a t Some employer
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may come forward and say, look here, 
this has been reduced, we quote the 
Reserve Bank figure. Somebody can 
come and say, we are quoting the 
Labour Ministry’s figures. What is the 
safety against all these things? I 
submit that the hon. Minister may try 
to understand the sentiments of the 
bank employees very well expressed 
by my hon. friend Shri Prabhat Kar 
and the sentiments expressed by me 
and try to convince the House that this 
piece of legislation has been brought 
not as a pressure from the capitalists, 
not as the sweet will of some people, 
who wanted to revise it immediately 
and they could not do it before six 
months. Because, we personally feel 
that the bank employees have been 
betrayed many times not only by the 
bank magnates, but also by the Gov
ernment officials in the various phases 
of their struggle. When they demand
ed compensatory allowance, they were 
told that it could not be sanctioned. 
Now, the Government have come for
ward with a piece of legislation say
ing we are very much concerned, you 
have made an appeal to us, now we 
will revise D.A. after every three 
months. The intention, though very 
pure and sublime, we have reasons to 
doubt because of our past experience.

I may humbly submit that dearness 
allowance today has come to stay. We 
cannot possibly dabble with it on the 
ground that after every three months 
it will rise and fall. We have seen how 
after 1946 prices have risen. Prices of 
a ll commodities are rising. We are 
unable to check that. When we talk 
about food prices, when we talk about 
stabilisation of food prices, we get 
peculiar replies from the Ministers. 
When I heard the different versions o f 
th e different Ministers when the food 
policy was being discussed, I was 
rem in d ed  of the story of the nine 
b lin d  m en  and the elephant Nobody 
k n o w s  w hat the elephant is, because 
n o b o d y  has seen it.

W h en  the cost o f  liv in g  in d ex  has 
in creased , w hen  the prices  o f  d ifferent

BiU
commodities, w h eth er it  b e  doth  
grain or anything else, are not sh o w in g  
any tendency towards decrease, X f e e l  
that such a piece  of legislation  as th is , 
if not correctly followed, i f  not hone*t~ 
ly followed, will harm the hank 
employees.

I would request the Minister w h o  Is 
very well connected with the ban k  
employees, who knows the bank em
ployes very well and whom the ba n k  
employees also know very well, and  
who can feel the pulse at the ban k  
employees, to try to ascertain th e ir  
sentiments through their undisputed 
representative Shri Prabhat Kar, an d  
try to solve their problems not o n ly  
by this piece of legislation, hot b y  
trying to convince this House that this 
piece of legislation has been brought 
forward with a sincere motive, and no* 
at the instigation of the b an k  
magnates, and not for their advantage. 
These magnates who have earned 
fabulous profits are denying the bank 
employees of their dearness allowance, 
they are denying the bank employees 
of wage increases, and they are deny
ing them of everything. So, w e should 
not try to protect their interests a n y  
more. We have done it enough. Let 
us have this piece of legislation, if  w e  
are at all interested, and let us accept 
this amendment of Shri Prabhat Kar, 
so that the bank employees may re s to re  
their confidence in this piece of legis
lation, and they may also congratulate 
the Ministers as we have done.

Dr. Melkoie (Raichur): I am happy 
that the Labour Ministry has thought 
fit to bring forward this amendment 
to the benefit of the bank employees. 
The bank employees form what is  
called the white-collared section of the 
population, and it is usual for thh 
white-collared section not to resort to 
a strike as in the case o f ordinary 
labour. But they should not be rffrt w * 
to the extreme. It is, therefore, •'wel
come feature that the Labour Ministry 
has taken early measures to 
the grievances of the bank employees 
in order to give them some benefit. I  
have listened fully fee argument*
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of  both the Members of the Opposition, 
but I must admit that I have not been 
able to the convinced of their argu
ments. They have tried to argue it 
out from only one side of the picture. 
But there is the other aspect o f the 
question which I would like to place 
before the House for its consideration.

It is known that in most of the 
modem countries, whenever there is a 
rise in the cost of living index, a 
proportionate rise in the dearness 
allowance is usually granted the very 
next month, and, therefore, the differ
ent employees do not have to suffer 
for a prolonged period. Six months is 
too long a period, especially in a 
country like India where the cost of 
living indices vary rapidly.

Take, for instance, a case where 
instead of once in six months, it is 
once in one year. By the time the 
award is implemented, if the rise goes 
down, the employees do not benefit 
themselves in any manner, because 
most of the employers would reflect 
their argument on the lower cost. I 
think six months is too long a period, 
especially in a country like ours. 
Therefore, the amendment that has 
been sought to be moved or rather has 
been moved in this House to bring it 
down to three months is welcome, but 
it is still unsatisfactory. But that is 
not the only thing.

So far, in the agreement already 
entered into it has been said that for 
every rise of ten points, once in six 
months, the employees should be 
proportionately paid; or if the indices 
went down by ten points, the allow
ance would be reduced in the same 
proportion. Suppose, for a period of 
nearly live and a half months, the 
increase in the Index is only about 9i 
points. 9} is almost 10, but the 
employers would come up and say that 
it is not 10 points, and, therefore, the 
employees should not benefit them
selves even by a single pie. That 
argument legally would hold good, but 
the employees would suffer enor
mously. Therefore, instead o f 10 
points, if it is 8 points, and instead of

six months, it is three months, then 
to that extent, with every rise in the 
index by 5 points, and once in three 
months, the dearness allowance can 
be modified to the benefit of the 
employees.

I would take another instance now. 
Suppose, instead of five points, it is
o !y three points, and instead of ten 
po...ts, it is thirteen points. If the 
same six months and ten points had 
prevailed, then the increase by three 
points would not give them any bene
fit. If it is 13, they will get an increase 
up to only ten points; and the extra 
three points will not give the 
employees any benefit for the 
next six months, just as in the 
case of an increase by 9i points. 
But, in this particular instance, 
they will get up to at least 10 points, 
and for the next three, the suffering 
will not be so great and acute as in 
the case of 9J points. But, if, instead 
of 13, it is 16, they would get the 
benefit up to 15 points, and they would 
lose the benefit of only one point. 
Therefore, this specious argument that 
this would not benefit the employees 
to a great extent is not very valid. 
Equally so, that argument can be plac
ed when it is to the convenience of 
the employers.

I personally feel that the dearness 
allowance that is permitted today is 
not quite adequate and that it should 
be revised more frequently, if pos
sible, month after month, and that 
there should be a national register 
where we should give the exact num
ber for both the employees and the 
employers to calculate the increase or 
the decrease as the case may be.

Similarly, the employees could argue 
it out that they are In favour of a 
particular level of dearness allowance, 
and that a basic level has to be fixed; 
that would be to the good of the 
employees. But whilst they argue 
their case and say that an increase or 
decrease by ten points should propor
tionately affect the dearness allowance



3< u  Industrial Disputes 28 AUGUST 1888 (Banking Companies) j jx a
Decision Amendmen

Bill
EDr. Melkote] 

either plus or minus, the employees 
will have no right to argue their case 
out wh^n it is a decrease. They have 
got to take both sides of the picture 
and not merely say that if it is to their 
advantage, they agree, but if it is to 
their disadvantage they do not agree. 
That will not be correct when this 
particular clause has been accepted by 
the employees. That is why I say 
that it is good to the benefit of both 
to have this arrangement. Whenever 
the cost of living m the country goes 
down, it is necessary for the employees 
to have their scales of dearness allow
ance affected proportionately in a 
decreasing manner, and if there is an 
increase, they can benefit themselves. 
That is the logical conclusion which 
the employees themselves have accept
ed, and therefore, this amendment that 
is being moved is to the benefit of the 
employees, though not to the maximum 
extent at least to some extent

Therefore, I welcome this measure 
from the Labour Ministry and con
gratulate them for having brought it 
forward at an early opportunity.

Shri Tangamanl (Madurai): I am
glad that the previous speaker also 
feels that the revision of deames3 
allowance should be on a monthly 
basis. Having advanced those argu
ments, he somehow supports the new 
amendment which Government are 
seeking to bring before us today.
14 hrs.

Shri Prabhat Kar has explained to 
us the difficulties which will be caused 
if this legislation enters the Statute- 
book. This deals only with one aspect 
o f the emoluments of bank employees, 
namely, dearness allowance. I would 
like to give a very short summary of 
how the question of fixing the dearness 
allowance to the bank employees has 
come about. Through their organisa
tion, the All India Bank Employees’ 
Association, the 'bank employees have 
been for quite a number of years tak
ing up the case o f their emoluments.

It was first before the tribunal which 
was presided over by Mr. Shastri. 
Later it was taken to the Appellate 
Tribunal presided over by Mr. Jeeji- 
bhoy, and Government thought it fit 
to interfere with the decision of the 
Labour Appellate Tribunal. Because 
there was so much justified agitation 
amongst the bank employees, support
ed by public opinion also, the Govern
ment has to revise their decision and 
a one-man Commission with Mr. 
Justice Gajendragadker was appoint
ed. That is a story which is very well 
known to this House. Ultimately on 
25th July 1955, the Gajendragadker 
Commission submitted its recommen
dations and these recommendations 
have been more or less adopted by 
Act 41 of 1955. The Appellate Tribu
nal’s decision as amended by the 
suggestions and recommendations of 
the Gajendragadker Commission is 
now in vogue.

Shri Prabhat Kar referred to recom
mendation (e) which appears in the 
Report (Chapter XI, page 176). For 
the sake of completeness, I will read 
that recommendation in full:

“The follow.ng formulae should 
be adopted for adjustment of the 
dearness allowance for variations 
in the cost of living index for 
clerical and subordinate staff res
pectively in lieu of the provision 
in the Labour Appellate Tribunal’s 
decision:

Clerical ttaff: If the average all- 
India cost of living index for the 
half year ending June or Decem
ber of any year should rise or 
by more than ten points as com
pared to 144 (1944: 100), the
dearness allowance for the suc
ceeding half year will be raised or 
lowered by l/7th of the dearness 
allowance admissible at the Index 
level of 144 for each variation o f 
ten points/

Subordinate staff: If the average 
all-India coat of living index for
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the hall year ending June or 
December o f any year should rise 
or fall by more than ten points as 
compared to 144 (1944: 100), the 
dearness allowance for the suc
ceeding half year will be raised or 
lowered by l / 10th of the dearness 
allowance admissible at the index 
level of 144 for each variation of 
ten points” .

This is the material point so far as 
dearness allowance is concerned. How 
does it work out? I will tell the House 
how it has worked in the past and 
how it is working in the present also. 
The Government of India have the 
all-India cost of living index fixed, and 
as ably pointed out by Shri Prabhat 
Kar, it has nothing to do with the 
regional cost of living index. If we 
take the city of Madras, for the first 
six months of 1958 there has been on 
the average an increase of 10 to 15 
points. In big cities like Madras, 
Bombay, Calcutta and Delhi, during 
the first six months of 1958, the cost 
of living index has recorded an increase 
of 10 to 20 points. But the all-India 
cost of living index will show a differ
ent picture.

At the time the award was publish
ed, the cost of living index was 144. 
So far 144, the dearness alowance— 
I will take the case of the lowest paid 
employee—paid is Rs. 50. If the cost 
ef living index comes down to 135, he 
will still get Rs. 50; if it goes up to 
153, he will still get Rs. 50, but if it 
reaches 154, he will get in addition 
l/7th  of what he has been getting, that 
is, instead of Rs. 50, he will get Rs. 57. 
In other words, from 135 to 153, that 
is, an 18-point increase, there is 
absolutely no increase in the dearness 
allowance at all. That is from the 
theoretical point of view.

During the last six months—as the 
House knows, the average o f the last 
six months is taken, that is, July to 
December is taken, and if on the ave
rage it shows 10 points or more over 
1844, then the employee will be given 
for  the first six months in 1858 at the

rate of l/7th  more, that is, Rs. 57— 
during the six months ending with 
December 1957, it is seen that on the 
average the cost of living index, taking 
1944 as the base, is 154 point soine- 
thing. In other words, they are 
getting Rs. 57 dearness allowance. 
Now, what is the story from January 
to June of 1958? He has given 
detailed figures month by month how 
the cost of living index has been 
increasing in centres like Bombay, 
Calcutta and Delhi. The all-India cost 
of living index shows that in January 
it was 153'18 (taking 1944 as the 
base)—generally 1939 or 1949 is taken 
as the base, but for the purpose of 
this award 1944 is chosen—m Febru
ary it was 151-80, in March 151 *90, in 
April 153' 18, May 153-56 and June 153 
point something. So the average is
152 point something.

It is a very peculiar phenomenon 
that when the cost of living index has 
been increasing regionally and locally, 
the all-India cost of living index has 
been going down. It has gone down 
by two points. But whether it goes 
down by two or three points is imma
terial. The question is how it affects 
the bank employees who were getting 
Rs. 57 till the end of June. On the 
1st August, they get not Rs. 57 but 
only Rs. 50. For the first six months 
in the year, the cost of living has been 
going up, but the all-India cost of 
living has come down. It is an accept
ed fact that in July-August, the cost 
of living index has been going up. 
When the cost of living index is going 
up and when the other commercial 
employees or industrial employees are 
getting more and more dearness allow
ance, the bank employees will be 
getting less and less dearness allow
ance. This is the human problem 
involved in this which I would like 
the House to consider in an impassion- 
ate manner, because if this matter is 
not looked at in this way and if there 
is some discontent expressed by the 
bank employees, let it not be said that 
the House was not told about the 
entire facts.
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I would have been very happy if the 

hon. Minister had dealt at length with 
the purpose for which this particular 
amendment was brought. Even last 
year—I remember it was in September 
1957—the bank employees did not 
want to disturb this. They said—‘let 
there be a compensatory extra allow
ance paid to us, because it is accepted 
on all hands that the cost of living 
index is going up’. When the cost of 
living index was going up, the bank 
employees made a submission to the 
Government that instead of disturbing 
the existing formula, they be given 
an extra compensatory allowance. The 
strike went on for 31 days and the 
West Bengal Government had to 
intervene. Dr. B. C. Roy intervened 
in the dispute; it was also the subject 
matter of several questions on the floor 
of this House. Ultimately, it was 
agreed that the terms of reference 
would be formulated only after con
sulting the bank employees. I am 
only explaining to the House how 
there has been discontent over the 
way in which this formula was 
adopted. This discontent was not from 
the side of the bankers, but it was 
from the side of the bank employees

I would like to say that in almost 
all the industrial units which I have 
come across, textiles for example, the 
cost of living index is based upon one 
point rise. Supposing the cost of living 
index for January is 154 and in Febru
ary it is 156, then for February, the 
wages paid will be an increase of 3 
annas per point; that is for two points 
it will be 6 annas. This will be paid 
by way of dearness allowance in addi
tion to what he has been getting. So, 
month to month consideration is a 
practice that has come to stay.

Now, Government is trying to make 
a compromise. If we stick to the 10 
point increase alone, then the bank 
employees are going to suffer; and it 
will not be related to the real situation 
today. The Government are now

suggesting a compromise that instead 
of a 10 point increase or decrease let 
there be a 5 point increase or 
decrease.

Even if that is done, as Shri Prabhat 
Kar has pointed out, the bank emplo
yee who is getting Rs. 57/- today will 
have a wage cut of Rs. 3 /8 /-. Tomor
row you are going to face this prob
lem. After this amendment is passed 
the thing that is facing the bank 
employee is a wage cut of Rs. 3 /8 /-  
from tomorrow onwards.

This is not going to last very long 
because the life of the Act itself is 
only till the 31st March, 1959. After 
31st March, 1959, the whole question 
will have to be reviewed. The ques
tion of fixing the deafness allowance 
will probably have to be started de 
novo. Probably, the bank employees 
will come forward with a proper 
charter of demands The anomalies 
between A, B and C categories is 
decreasing. The bank employees are 
better organised. The State Bank 
employees have now entered into an 
agreement with Government; the 
Reserve Bank employees have also 
entered into an agreement with Gov
ernment The organisation of the 
bank employees today is not the old 
organisation of 1954 The State Bank 
employees, the Reserve Bank emplo
yees and the employees of the Sche
duled Banks will all combine together. 
They are very excellent men. If only 
anybody goes through their arguments 
before the L.A.T. where they presented 
their case or when the matter was 
being discussed here or when it was 
being taken before the Gajendragadkar 
Commission, he will agree that these 
bank employees are reasonable people 
and that they will help Government 
in such a way as to explain to the 
people why the revision is made.

M r. D epnjty-Speaker: Were all the 
arguments prepared by themselves?

Shri T hngam aal: M ostly , i f  I  m a y  
say so, in  a ll these T ribunals w hat
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really happens is that the lawyer has 
very  little to do because most of the 
materials have to be supplied by the 
employees. I have appeared in various 
Tribunal cases.

M r. D eputy-S peaker: I did not want 
a n  explanation; it was only in a lighter 
jnood that I asked it.

S h ri T&ngamani: What I am say mg 
is  this. The bank employees are 
extremely clever people and they do 
not want to mislead. If they want to 
mislead they would not have got so 
much support from the House when 
4he revision had to be made.

Anyway, coming to my point, al
though it is not in the objects, the 
hon. Minister, when he introduced this, 
said that we are trying to make it in 
line with the agreement that has been 
arrived at between the State Bank 
■employees and also the Government 
As he himself pointed out, the State 
Sank employees are not standing by 
their agreement if that agreement 
would mean a wage cut of Rs 3 /8 /-. 
W e can resist all attempts when they 
are asking for more; but when there 
is a deliberate cut. naturally, people 
who are getting fixed wages will, 
certainly, resist that

I will explain how even the State 
Bnnk formula can work hardship. 
S qp p oa in g  in  July, August and 
September 1958, if the rise in cost of 
living index is 9 points, then the 
dearness allowance will be Rs. 53/57. 
Supposing in October, November and 
December the average rise in cost of 
living index is 3 points, then the 
dearness will be Rs. 53/57 From 
July to December, if the original 
thins was accepted, it will be Rs. 
33/52 because there has been an 
in crease o f  10 points and the loss per 
employee will be 22/50. N o State 
B ank employee will accept that. I 
a m  giving simple arithmetic to show 
that the State B ank employees who, 
a ccord in g  to  the hon. Minister, are 
'very much agreeab le  to the agree
ment that has been arrived at will 

b e  a greea b le  th ey  w ill n ot 
a ccep t it.

Even now the bankers know that 
if there was a wage cut when the 
monthly emoluments were paid on the 
1st of August, there would be dis
content. No banker dared to do 
that If the old formula applied the 
banker would be justified if he had 
paid Rs. I f -  less. In some cases
even more. But no banker has
dared to do this The issue has been 
raised with the Government by the 
employees; and the employees them
selves have got a concrete proposal. 
The bankers want a compromise; 
instead of cutting Rs. 7 /-  they say, 
lei us cut Rs 3 /8 /-

Now Government has come
forward with this legislation After
it is passed, bankers who did not 
have the courage to effect a wage 
cut of Rs 3 /8 /- will be free to effect 
this wage cut. This is a point I had 
to develop in detail because this is 
not such a harmless legislation as is 
sought to be made out. Because 
there is only one clause, any amend
ment that we bring will overthrow 
the entire spirit of the thing. But we 
outcome of this is going to affect
85,000 bank employees. Let us not 
touch this hornet’s nest; let us leave 
them alone and let us negotiate.

Even if the amendment which was 
explained by Shri Prabhat Kar is not 
accepted, I would suggest the proviso 
m clause 2 be deleted. That will at 
least give elbow room so that there 
can be an adjustment made and a 
compromise arrived at between the 
cost of living index and the formula 
recommended There may be an 
elbow room and even when there is a 
fall there may not be a cut. When 
the increase is 5 or 4 points, which is 
more than 50 per cent of 5 points, 
then, there will be an increase. The 
ideal thing will be to fix the deames3 
allowance on the statistics on a month 
to month basis and it must be tacked 
on to each point rise over the previous 
month and not to 10 or 20 points.

That w as in troduced so tar as the 
R ailw ays w ere concerned w hen the 
P a y  Com m ission gave  its aw ard.
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There was also the tendency to take 
the slab system. If the hon. Minister 
cares to go through many of the 
awards which have been passed by 
eminent men who presided over the 
Labour Appellate Tribunals, he will 
find that they have always held that 
it is better to link up the dearness 
allowance to each point rise in the 
cost of living index. They have 
always fixed the pre-war period as 
100, and it has developed in a very 
scientific manner, but in this parti
cular case if 1955 is taken as the base 
and in the year in question it was 144, 
let us not disturb that 144.

I will give another argument. Pro
bably it is an arguable point. 
Supposing today the bank employee 
says that till the end of June he was 
getting Rs. 57 on the basis that the 
cost of living index for July—Decem
ber 1957 was 154, now the cost of 
living index average for January- 
June 1958 has gone down by 
l i  or two points. Now it can be 
argued this way. The index of 144 
can no longer be the base; 144 which 
existed in 1955 is never going to come 
down, 154 is likely to be the base. So, 
unless there is a rise or fall of ten 
points from 154, this cut in the dear
ness allowance or increase in dearness 
allowance will not arise. That is an 
arguable point. That is a point which 
the bankers also see, and it is their 
weak point because it has more or less 
stabilised at 154.

Now the employee is getting Rs. 57. 
Since it has come down to 152 the 
employer wants to reduce it to Rs. 50. 
A  compromise is said to be arrived at 
that it may be Rs. 52-8-0, but there is 
an arguable point that unless it comes 
down by ten points and because it has 
more or less stabilised at 154, no cut in 
the wages will be justified. That 
argument is also open to the 
employees.

If this legislation comes about, I am 
afraid that certain unsocial elements 
among the employers might try to

BiU

make use of this, and if they start 
using it in certain units, then the- 
disease is likely to spread to other 
places. After all, by the end at 
March 1959 the whole thing is going 
to lapse and new legislation will have- 
to come. Till that time let us not 
disturb the peace which is existing 
today. And as I have suggested, 
when the clause is taken up, at least 
the provi>o may be deleted so that it  
may give more elbow room for 
negotiation between the management 
and the employees. With these 
observations I submit that though the 
spirit and the intention may be good* 
in view of the facts that exist today 
the outcome is likely to be what waft 
never intended.

f % ?  ( T t ^ r W )  : 3 T T -  

ff^ T  SPT rf'TT «FT STga
are *ptt |  f 5f t  
|  1 sr»rc s t  f^ T  %  fcrq- ^

I  eft % tn firy
s f o R  ^  *rn£t t e r  $t w t  5 r
»r *rwTT f  fa  ^

fcr *P ft  ^
sptfSTCT | fa  3ft *T fffT W
T^fT TPTT *TT V t  f<VT 'TFT 

csiT^T |  T t  >ft fa lT  3JTV 
crrfa * * f t  w  % ip h r r ft5

5T T T  3ft
| T O  & ‘*RciT I

% an  ̂ A i m  f w *  spts fa^  | &r
jpt A % EJTTsT %■ flfTT | ^

*Ft sft t .
1 f q r t  v r r ^ f t  <frr trg r mmx |  f i r

3d 5 H * n f  f  *  ft T jffr
^ t w r H ^ ^ t  w*f
3*  i n  aft r a r r  |  v g  $r t *
^  ^  CRT % OUST W»TT

%• m  msofr xwk.
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^ * 0  3T5T m w fr  $ ^  h 
$ t vA <. 3>n?rr ^ h ft 1 trgrm r
^  I  WTK ftR fV  JfTT HfTT ar?T f e m

j ^  «ps^st *trt  |  t ^ r f^ r  f ^ r ^ r  
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q  ^ P T  37%  ?TOT 5 f t  ?Tt PTT

VT5TK «PTO * F ^ t  t  t  ftTT 3  t f t r
srfrr *nr 3  ^  ^ 1 

5crn?*fr 3ft 3  f t  a r m  
«tt s ftr  ?\a W 'T T T  trrar «rr are 
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#?ft ^r?rr «rr, ^ t k t  ^  r̂
^ ft^ R  ? r w r  «n  1 sft ^ f f t
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J T T O  *T3 ^ F J £  * f t  ST5T ?r£t *F T  ^ k T T  
*JT I «TT5r ^d*(MI

F ^ f t  ^  f r ^ r t  ?r f t  s f k  ? n rm -
am? *Pt ?t t o  w  *p t  $ t f k  *r fo r
r̂r ^i'< 3>̂ T ^5Ri -mgdl ^ l

t m  snw <i 0«< * n r * f t  ?t ^ < *i  
q *  f a #  §  ?n?r*ft % | ,  a t  srftpcff 
«ft 3ft ^  S rft *m w  n <rr s w r
*TT, %f*P*T %FF- TTV % *TT*T
*t t  « r d ?  * t
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f « 5  « f tf r  ?ft ?mT5ft f W t  1 A' ^
HTSRTT j  Pp ^ T  ?H* '5^  %■ <T?H 
wrr *T5 ?ft 4%" ^ii4 ^ 5

i f ,  ^  J j m ft w  {ft ft^ n  ^ n f f ^  1

«^FT « f t r  5TO ^  «P^t |  i
^ r  #  |  f v  ^  a f t v r f ?  w ro

|, ^  ^fr | 1 *pf 
t f t  3  u«<?<g f t  iniRTT t  1
^  ftnsr ffR nw  % v t  ?n*TT | ,

^ ift f  « f K  ^
?pfr% ?r f̂ | i t̂Pr  t  i ^ tptt

B il l
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t t m  «TT ^1T3T VT# f  ^ fr ^TRT
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tftr ^ r s iw  w r i  »rf «ft 1 <mr 

anRT ir? ift fxm «rr jt? ^  «rr 
^ r  %  f ^ T T  %•, s t  ?rr»r ^  # %  n^r 
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eft *TT5f >ft >IW I  I rrf^T #  TT5T «Ft 
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«rt ^ptrr arm srr* f^sr# * * ; 
<fmr T*tp ^
<*?# i  1 ^ 51#  nenrr ^ 1

f«rajfc *rm aw *rr*?pprcf qfr=r̂ r
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^Tf?rr | 1 *t =^?rr f  fa  r̂r Pm  
*pri?nr | ww ir̂ rr̂ T̂ r ^r w  
*T TOST ^  I

Shri Gfao6al (Uluberia): (Alter a
long tussle between the bank 
employees and employers and Gov
ernment, the Government has come to 
realise in the >ong run that the revi
sion of the dearness allowance of the 
bank employees is necessary. The 
present method of determining 
the dearness allowance is quite 
unsatisfactory. Though they have 
^accepted the reasonableness of the 
^demand of the bank employees, they 
liave got no intention of solving 
the problem because there is no possi
bility of any increase in the dearness 
Allowance by this Bill but there are 
possibly plans for determining the 
reduction. 

f

It has been admitted on all hands 
that the system by which the dearness 
allowance of the bank employees is 
determined is fair from satisfactory 
and it is causing hardship to the bank 
employees. Now what is dearness 
Allowance? 12 w e go into the defini
tion  o f the term dearness allowance, 
"We find that it will be difficult for us 
to  determine even the quantum of

dearness allowance. Dearness allow
ance is temporary increase over the 
basic pay in order to meet the rising 
costs till normalcy is restored. Every 
month there is an increase in the cost 
of living index and there is no ques
tion of coming down of this index. So, 
the real problem is the revision of the 
basic pay. The neutralisation of D.A. 
by slab system will not solve the pro
blem. The logical conclusion is to 
relate it point by point with the 
increase of cost of living index. The 
Government has taken the year 1944 
as the base year. We do not know 
why this fictitious year of a dead and 
bygone age has been taken as the 
base. There is no chance of the cost 
of living index coming down to that 
level in the near future. The Central 
Pay Commission fixed total 
emoluments with the dearness allow
ance at the rate of Rs. 55/- and Rs. 
90/- lor the working and middle class 
people respectively in the belief that 
this abnormal rise in price would 
come down in the near future. That 
was the basis on which they 
calculated the dearness allowance. 
But in actual practice, ever since 1947, 
there has been increase in the co.,t of 
living index; there is no question 01 
its coming down. The dearness allow
ance has lost its fundamental 
character and it is moit unjust to 
divide the total emoluments into dear
ness allowance and basic pay. There
fore, the only way out in order to 
decrease the hardship of the employee 
is to adjust the dearness allowance 
according to the point of the cost of 
living index. When the Government 
is introducing this Bill, it should also 
consider whether without disturbing 
the present economy and without 
reducing the dearness allowance, the 
total emoluments can be increased on 
a par with the employees of the other 
mercantile concerns in big cities so 
that the bank employees may not 
suffer. With that request, I would ask 
the Government to reconsider its 
view in order that there may be cent 
per cent neutralisation of cost of 
living index In D A . because the bank



3535 industrial Disputes 28 AUGUST 1958

employees are doing the 
important job in the country.

most

The Deputy Minister of Labour 
(Shri Abid A ll): Sir, I must submit

In the beginning that, although very 
much accustomed to the speech of the 
hon. Members opposite, their opposi
tion to this measure today has com
pletely bewildered me.

Shri Prabhat Kar: I want to point 
•ut that it is not opposition.

Shri Abid All: Say, conclusions
reached or the charges made. Tnke 
for instance, the last speaker. He is 
puzzled because Government has fixed 
1944 as the base year. Friends who 
want to participate in these discus
sions should take a little trouble md 
glance through the literature which 
is available in plenty. This has not 
been fixed by the Government. Tt 
was fixed by the award of a commis
sion whose report was submitted to 
us. It was fixed in accordance with 
an agreement reached between the 
parties concerned and that agreement 
was accepted unanimou/ly by this 
House in 1955. We are not to be 
charged for doing a thing which was 
done on the basis of the agreement 
reached between the parties.

One hon. Member said that we were 
betraying the cause of the workers. 
Yes. Somebody is betraying the 
workers; not we. He referred to me 
personally also. While tracing the 
history of these awards and adjudica
tions, one hon. Member said that these 
adjudications started in 1949; it is 
incorrect; it was long before that. I 
wag connected with that; it was 
perhaps in 1946. During that period 
we had an agreement between the 
union of which I was the President in 
1946, and the banks in Bombay. That 
agreement today stands better than
all the awards o f adjudications..........
(Interruptions.) The first effective 
organisation orf white-collar workers 
was started by me. It is not like 
those who exploit the workers tt>r 
their party purposes, selfish purposes.

The 31 days strike in Calcutta was 
not a trade union strike; it was known 
that nothing was coming; it wa~> 
known that the strike cannot bring 
any good to the workers. In spite of 
that, not only the workers were 
betrayed; the community was also 
betrayed during the puja holidays. 
The strike was forced on the com
munity and what was the result? Who 
lost? The workers and the com
munity. They come here and charge 
us that we betray the workers. The 
workers should know better. There 
was the latest notorious agreement. 
Did we betray? Friends living in 
glass houses should not throw stones 
at others . . . (Interruptions.) It
has been said that this will do harm.

Shri T. B. Vittal Rao: The hon.
Minister referred to some notorious 
agreement. May we know what it is?

Shri Abid All: “Notorious” should 
be sufficient; it is known to every
body. Then why make a mention of 
it? (Interruptions).

Mr. Deputy-Speaker: Order, order.
He has explained that it is notorious 
and known to everybody.

{Banking Companies) 3526
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An Hon. Member:
persons know it.

Only notorious

Shri Feroze Gandhi (Rai Bareli): 
Why don’t you mention it?

Shri Abid All: ?T I
It is said that the proposed amend
ment will harm the cause of the 
workers. But I am still at a loss to 
know how the workers will be harmed 
because there is nothing mentioned in 
the amendment which only says that 
the Government should be empowered 
to change this formula while retaining 
the proportion as has been mentioned 
in the recommendation of the Com
mission as accepted by Parliament.

Now, the hon. Member from Bengal 
has said that we have brought 
forward this amendment on the 
support o f the bankers. It is entirely
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incorrect. It is mentioned here in 
the Statement of Objects and Reasons 
and was mentioned by me also in the 
opening remarks that the bank 
employees approached us. Since then 
agreement has been entered into 
between the State Bank and their 
employees. Afterwards we consulted 
the employers whether they are 
agreeable to this formula. It came on 
the suggestion of the employees and 
not at the instance of the employers, 
and after the employees wanted a - 
particular system acceptable to the 
bankers we have come forward with 
this amending Bill here. The inten
tion is not to harm the bank 
employees. We are certainly taking 
powers, but before notifying any 
change, I want to make it quite clear, 
we will consult the parties concerned.
If the employees say that this will be 
harmful or not beneficial to them, we 
shall not touch it, we will leave the 
present scheme to continue.

As I have said earlier, the scheme 
has been agreed to by them. Let it 
continue. We do not want to do any
thing. If we do anything, that should 
be to their benefit and not to their 
disadvantage. Our intention is not 
that they should lose because of any 
action of Government.

It has been said that if this scheme 
is accepted they will lose Rs. 3/50nP.
If it is not accepted, they will lose 
Rs. 7/-. Therefore, to that extent they 
will be benefited. Every employee 
will save Rs. 3/50nP. Then where is 
the question of their losing Rs. 3/50 
nP. because of this amendment? If 
this amendment is not brought they 
will be losing Rs. 7 /-, whereas now 
they will be saving Rs. 3/50nP.

with their employers, we shall be 
happy to do so. Of course, if increase 
Is expected because o f the cost of 
living going up, decrease also should, 
be there when cost of living goes, 
down.

The suggestion by the hon. Member 
opposite is acceptable to us, that all 
factors should be taken into con
sideration before making any change. 
As I have already said, by this amend
ment we are not deciding anything, 
we are only taking powers. The 
allegation is that if we amend the Act 
of 1955 and within a short period 
there is a sudden rise then the 
workers will be put to loss. We do 
not want to do that. But here I must 
submit that the rise in the cost of 
living index for the period of six 
months ending June, 1958—it is
153 87—will be 9'87 over the figure of 
144. Under the existing formula banks 
will not pay the increased dearness 
allowance from and for the period 
commencing from 1st July, 1958. With 
a view to solve such hardship only it 
is proposed to amend the clause which 
is under discussion.

The difficulty has been felt on the 
representation of the bank employees. 
The present scheme is that if there is 
a rise of ten points in six months then 
only the increase can be allowed, but 
if it is even 9* points then they will 
not get any increase. Therefore, what 
we suggest is, let it be three months 
and five points. Still some hon. Mem
bers feel that we are betraying the 
cause of workers.

Shri Tangam ani: We are not feeling
anything like that, but it means a 
wage-cut for the employees.

Anyway, as I have already sub- Shri A b id  All.* A s  I said, Sir,
mitted, we will not make any for the period ending June 19S8, the
announcement under the powers that rise is 9- 87 and still the workers will
we are taking according to this Bill not be benefited. According to the
without consulting the parties con- scheme that we are proposing they
cemed. If they say that we should will be benefited. Still there is oppoei*
not come anywhere near it and we “tion. It is very much surprising. I
should leave them to settle peacefully wonder whether hon. Members are
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feeling that the co~t of living index 
will be going down rapidly, and '.ve 
■should not reduce the period from six 
months to three months because 
otherwise the workers will be harmed. 
That is why I said in the beginning, I 
"have not been able to appreciate the 
opposition. They always say that any 
suggestion or amendment coming 
from the other side is rejected by us 
because it is coming from the other 
side. That is not our intention. If 
-anything reasonable is suggested, 
certainly we will accept If it is 
■unreasonable, certainly it is unreason
able and it should not be accepted. We 
bring all facts and figures to show 
that the intention is to benefit the 
•employees, but still they say that we 
are harming the cause of employees. 
A s I submitted, Sir, it is bewildering.

The hon. Member has said that 
workers are now better organised and 
bank employees are very much clever.
I do not agree with this view. I 
submit it is my feeling that the bank 
employees’ organisation was much 
more stronger, much more effective 
before some of the hon. Members 
could take possession of it.

Mr. D eputy-S peaker: Why enter
into that controversy now.

Shri Abid All: Because they were
having organisational strength, sitting 
-with the employers and getting things 
■done.......... (Interruption)

M r. D epu ty -S p eak er: Order, order. 
T^iat is not the issue before us today.

Shri A b id  A ll: An hon. Member
*aid that.

M r. D ep aty -S p eak er: It is not that 
•everything that has been said has to 
be refuted.

Shri A b id  A ll :  It is true. I was 
referring to that. A s soon as the first 
Bank Award came it was called a 
*black award’, not by the organisation 
-first but by some of the leaders. 
Because it was called a ‘black award’, 
afterwards the employers went to the

court, went to the Supreme Court to 
get it annulled. Becaure it was called 
a *black award’, the employees who 
were spread all over the country did 
not give their support to the com
mittee which was to defend the award. 
The result was that the award was 
squashed and another adjudication had 
to be appointed. As soon as the 
Supreme Court said that it was a bad 
award, the employees came forward 
and said that it was a good award, and 
wanted Government, by Ordinance, to 
restore the award

Shri Prabhat K ar (Hooghly): Sir, 
to submit that these are not facts. 
This is not what exactly 
happened during the year 1949-50. It 
was not the employees who said 
it was a ‘black-award’—the reference 
is to Sen Award. It was the em
ployees who welcomed this award. It 
was the employees, again, who 
defended this award in the Supreme 
Court spending not less than Rs. 30,000 
to Rs 35,000, bringing m the best 
lawyers and paying them huge sums 
of money to conduct the case. Now 
he says that the employees said that 
it was a ‘black award’ and, therefore, 
the employers came—as if to minimise 
the wisdom of the employers. They 
were all the time trying to torpedo 
all the attempts of workers to bring 
in a peaceful settlement. Now he is 
again supporting the employers b y  
saying that they had gone to the 
Supreme Court, instead of chastising 
them that they ought not to have taken 
that action.

H r. D eim ty-S peaker: It is not a
support that is being given to the 
employers.

Shri Prabhat K ar: He is finding out 
a plea in their support.

M r. D eputy-S peaker: He has only
stated what happened. I do not think 
that interpretation can be put on what 
he has said

Shri A b id  A ll: Sir, I stick to the 
statement that as soon as the aw ard  
was out some of the leaders of the
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bank employees came out with a state
ment that It was a ‘black award* and 
therefore—subsequently, of course, 
pleaders were engaged—a committee 
was formed to defend the award. But 
because of that statement that it was 
a ‘black award’ that committee did not 
get the support that it deserved and, 
therefore, its plea did not prevail in 
the Supreme Court, that is my 
opinion.

Shri P rabhat K a r: The Supreme
Court decided the case cm technical 
grounds.

M r. D epn ty-S p eaker: How could it 
be said that because that support was 
not forthcoming the Supreme Court 
did not hold that view. Does the hon. 
Minister mean to say that if the sup
port had come the Supreme Court 
would have held otherwise? They 
should have engaged better lawyers 
and they should have convinced the 
Supreme Court that it was an Award 
which should be maintained. It could 
be possible. Therefore, I said the 
workers' interest was not sufficiently 
protected Then the position of that 
Committee, became weak because of 
that statement. Anyway, my submis
sion is—

Shri Prabhat K ar: For the informa
tion of the House, I may say that the 
Supreme Court decided it on a techni
cal point of law, on the failure on the 
part of the Government to issue a 
notification when Mr Justice Chandra
sekhar Aiyar went into the question. 
That was the ground on which the 
Supreme Court decided it. So, the 
Deputy Labour Minister ought not to 
make a wrong statement of fact.

M r, D epu ty -S p eak er: The Labour
Minister had already made it clear. 
There is no question o f making a 
wrong or correct statement. He said 
that the case was not very well rep re 
sented as the Labour Minister would 
have wished it to be done.

Shri A b id  A ll: Still, the fa c t rem ains 
that th e Award w as ca lled  a ‘b la ck  
award’, and subsequently, a request, 
was made to the Government to restore 
it through an ordinance. Anyway, as 
I have mentioned earlier, our inten
tion is to take powers to benefit the 
workers and wherever it is necessary 
to intervene, and whatever we will 
do will be done in consultation with, 
the representatives of the workers con
cerned. I hope the hon. Members, 
after having a little perusal of th e  
correct facts, will be convinced that 
the intention is honest and the Bill 
will be to the benefit of the employees.
I request that the Bill be considered.

M r. D epn ty-S peaker: The question
is:

“That the Bill further to amend 
the Industrial Disputes (Banking 
Companies) Decision Act, 1955, be 
taken into consideration.”

The motton was adopted.
C lause 2,—  (A m en d m en t of Section 3 )

M r. D epu ty-S p eaker: We shall now 
pass on to the clause-by-clause con
sideration Does the hon. Member 
wish to move his amendment No. 1?

Shri Prabhat K a r : Yes.

Mr. D epn ty-S peaker: I thought that 
perhaps after the explanation it will 
not be necessary for him to speak.

Shri Prabhat K a r: I beg to move:

Page 1, for lines 8 to 25, substitute—

“ (5) Notwithstanding anything 
contained in the foregoing provi
sions of the Act, the dearness 
allowance available to the bank 
employees at figure 144 (1944-100) 
will not be reduced at any time- 
and beyond that level the dearness 
allowance will be linked to the 
month-wise All-India cost of living 
index and adjusted with the riae- 
or fall o f every two points o f  A l l -
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(1944*100) with an increase or 
decrease o f one-tenth of dearness 
allowance available at cost of 
living figure 144.”

I want to point out that I have still 
been misunderstood. What I have said 
is this. While the Bill seeks to amend 
the dearness allowance formula 
evolved by the Bank Award Commis
sion, this relief intended for the bank 
employees has not been given. That 
was my contention. What I pointed 
out at that time is not any opposition 
to the Bill as it is. As far as it goes, 
1 welcome the spirit of the Bill. But 
I disagree with the content of it.

M r. Deputy-S peaker: It is just a one- 
clause Bill, so to say. Where is the 
doubt about the contents?

tune of Rs. 1-12-0, but then, there will 
be reduction still. I pointed out to 
the hon. Minister that while in every 
part of the country other employees- 
are getting an increase in their dear
ness allowance, in the case o f the bank 
employees there will be a reduction. 
I am agreeable even to withdraw my 
amendment if this particular proviso' 
is withdrawn by Government so that 
we get an opportunity to place our 
facts and to convince the Government 
to evolve a formula by which it will 
be beneficial to the employees. As 
there is a provision, the Government’s 
intention is already made out in the 
Act, namely, that they want to limit 
themselves within the framework o f 
the existing scheme of dearness allow
ance which is working hardship, and 
that is why I have moved this amend
ment.

Shri Prabhat K ar: I agree with the 
objects of the Bill. The Bill is meant 
to  mitigate the hardships. Now, I 
placed before the hon. Labour Minis
ter certain figures and I placed before 
him the actual state of aiTairs in the 
State Bank of India. I wanted him 
to take those factors into considera
tion. Therefore I moved this amend
ment. Instead of sticking to the State 
Bank formula, another formula could 
be evolved. But here, I can quite 
appreciate the difficulty. The proviso 
is there. It says:

“Provided that any adjustment 
so made shall, so far as may be, 
bear to the rise or fall of the cost 
of living index the same ratio as 
is indicated between the adjust
ment of dearness allowance and 
the rise or fall o f the cost of living 
index in the formulae recom
mended in that clause.”

The whole point here is, unless that 
“same ratio” is changed, there will be 
no mitigation of the hardship, because, 
instead of a reduction of Rs. 7, the 
reduction will be Rs. 3-8-0. Further, 
if it is two months instead of five 
months, the reduction may be to the

The first part of the amendment is 
the accepted interpretation o f the 
Award by no less a person than the 
present Law Minister. The first part 
is, as it should be, the interpretation 
of the Award itself, and according to 
the second part, as I have placed 
before the House, there will be a varia
tion of two points with the rise or 
fall, with the increase or decrease 
being one-tenth Of the dearness 
allowance.

Shri A bid  A ll: After nearly eight
years of tangle, a sort of agreement 
was reached between the representa
tives of the workers and the manage
ment on the basis of which the Bank 
Award Commission submitted its 
report which was unanimously accept
ed by Parliament and which will 
remain in force for about a year more. 
We do not intend interfering with this 
scheme which has been accepted oi> 
this basis.

This Bill has been brought here, as 
I have said earlier, because the em
ployees wanted it and the employers 
have consented to it. Otherwise, we 
would not have interfered with the 
Act. So, there is no intention to»
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change the scheme in the Act which 
.has been accepted already. In the 
remaining period ol this scheme, we 
want to help the employees if it is 
-found that our help will be necessary. 
T o  that extent, as I have explained 
earlier, we want to get things 
^changed, and the suggestion made by 
the hon. Member upsets the whole 
«cheme. That is not acceptable.

Shri Prabhat Kar: Only one sugges
tion. Is he agreeable to see that the 
present dearness allowance that is 
being paid to the bank employees will 

%>e maintained,—ttiat is, the status quo 
being maintained—instead of entering 
into new schemes before 1959?

Shri Abid Ali: That is what I have 
-said; instead of a big cut—

Shri Prabhat Kar: Status quo not
■of the formula but of the amount.

Mr. Deputy-Speaker: This is what
he says. They are not enforcing any 
'adjustment. Government have taken 
powers to see whether it is really 
necessary to go further or not. If it 
is not in the interests of the em
ployees, then they would not do it.

rShri Prabhat Kar: Not the formula.

Shri Abid Ali: And also after con-
• suiting the representatives of both the 
jjarties.

Shri Prabhat Kar: If the formula is 
allowed to continue, it will be a reduc
tion  of Rs. 7.

Mr. Depnty-Speaker: It is good so 
'far as it goes. Let this be given. But 
if it is not done, something more 

'Should be done. Seven should not be 
reduced to 3. That is what the hon. 

.Member saya.

Shri Abid All: He should appreciate 
'what will be the position if this 
•scheme is not accepted. The present 
-position is more unfavourable or will 
become less..........

Shri P rabhat K a r : 1 have agreed. It
will be more unfavourable.

Shri Abid A ll: Then why should
there be opposition?

Mr. Depnty-Speaker: He is n ot
opposing it. He says he welcomes it 
so far as it goes. But he wants that 
something more should be done.

Shri Abid A li: All the time he has 
been attributing to the Government 
that we are going wrong and that we 
are betraying the workers. Now, they 
are realising the correct position.

Shri Prabhat Kar: I am sorry that—

Mr. Depnty-Speaker: I am also
sorry. I am now putting the amend
ment to the vote of the House. The 
question is:

Page 1, for lines 8 to 25, substitute—
“ (5) Notwithstanding anything 

contained in the foregoing provi
sions of the Act, the dearness 
allowance available to the bank 
employees at figure 144 (1944-100) 
will not be reduced at any time 
and beyond that level the dear
ness allowance will be linked to 
the month-wise All-India cost of 
living index and adjusted with the 
rise or fall of every two points of 
All-India Consumers Price Index 
(1944-100) with an increase or 
decrease of one-tenth of dearness 
allowance available at cost of 
living figure 144.’ ’

The motion was negatived

Mr. Depnty-Speaker: The question
is:

'"That clause 2 stand part of the 
Bill.”

The motion was adopted.
Clause 2 was added to the Bill

Mr. Depnty-Speaker: The question, 
is:

“That clause 1, the Enacting 
formula and the Title stand part 
o f the Bill.”

The motion was adopted.



Bill

3537 Industrial Disputes 28 AUGUST 1058 (SoTOcinp Companies) 3538
Decision Amendment

Clause 1, the Enacting Formula and
the Title w ere added to the BiU

Shri Abld All: I beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker: Motion moved: 

“That the Bill be passed.”

Shri T. B. Vittal Rao: I am glad that 
the hon. Minister has assitted the 
House that before issuing any noti
fication or before evolving any for
mula, he would consult the represen
tatives of the bank employees That 
is a welcome thing.

But another point I would like to 
say is this. These awards or formulae 
which have been evolved have been 
made, having regard to a set of 
figures compiled by the Government 
of India, namely, the all-India cost of 
living index and the consumer price 
index. The Gadgil Committos on 
dearness allowance had held that the 
very method of compilation of these 
figures did not represent the correct 
cost of living obtaining in the coun
try. The Government had accepted 
that recommendation and m pursu
ance of that recommendation, they a it 
carrying out fresh surveys. But my 
grievance is that though the com
mittee reported in 1952 and the Gov
ernment accepted the recommenda
tions in 1953, now we are only in the 
stage of conducting a survey.

15 hrs.

I would only request the hon Minis
ter to see that the present survey 
that is being carried on under the 
Ministry of Labour, the all-India 
survey for determining the cost for 
the working class and also the survey 
that is  being carried on by the 
Central Statistical Organisation under 
the Cabinet Secretariat into the cost 
0I living of the middle-class should be 
com pleted  v e ry  qu ick ly , because a l
ready flye  years h a v e  passed.
145 L S D — 8

Regarding the scheme of D.A. ad
justment, I welcome it, because I 
know what is happening in the coal 
award. There also, for every 10 
points, you will have to get Rs. 4-14-0. 
But when the cost of living index 
rises on an average by five points, the 
workers do not get anything. Even 
up to seven points, they don’t get 
anything. For instance, from 1st 
January, 1957 to 30th June, 1957, 
there was nearly an increase of seven 
points in the average consumer price 
index, but no increase in dearness 
allowance was given, because the rise 
was not by 10 points. There also the 
position is similar.

Finally, I would like the Minister 
to consider the fact that the system 
of D A was a war-time measure The 
war ended in 1945 and since 13 years 
have elapsed, this should be given up, 
and wage should rise or drop accord
ing as the cost of living index rises 
or drops That is the procedure 
which is adopted in various countries. 
But here still that war-time measure is 
continuing 13 years after the cessation 
of war. I hope and trust that the 
Mmister will give some thought to 
this matter and very soon, at least in 
the Standing Labour Committee meet
ing which is going to be held in the 
next two months, this system of D.A. 
should be dropped and it should be 
merged with the basic pay. That 
would be the ideal thing and that is 
the thing I would like to impress 
upon the hon. Minister.

Shri Prabhat Kar: I had an appre
hension that the hon. Labour Minister 
carried some prejudice against me 
and now at last I find that he has 
completely misread my approach to 
this particular Bill and all that I have 
said. Naturally if he is already pre
judiced against a particular person, he 
will not be in a position to give 
proper thought to what he states. So, 
he has completely not taken into cog
nizance what I have said in this House 
today. I am very sorry for it  It ia 
a very difficult proposition; if the 
hon. Minister does not want to hear 
and understand, then nobody can
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make him understand. Even then, I 
represent the bank employees and I 
look to their interests and therefore, 
I have come again and again before 
the Ministry.

Now the Bill is going to be passed. 
The hon. Minister said he will take 
into consideration all factors. I am 
very glad He has assured that he 
will hear the representatives of the 
workers I am very glad about that 
also. The only point I want to stress 
is this. Will he give this assurance 
that until all these things are done, 
he would ask the employers not to 
reduce the D A. at least until all the 
differences are finally settled by the 
Government'*

I am very apprehensive that today 
when the prices of daily necessities cf 
life are going high, any reduction in 
the emoluments of an employer will 
react very severely and we will be 
charged that we were the persons 
creating all these troubles In spite 
of all these efforts, I can tell you 
that it is the bank employees who will 
make the Government know exactly 
how they feel. We do not want to 
create that situation I am appealing 
to the hon. Minister. Now that the 
Bill is going to be passed and this 
power has been given to the Govern
ment, will the Government at least 
ask the employers not to reduce the 
D.A until the whole matter is settled, 
50 that we may have an oppor
tunity to discuss the matter with the 
Labour Ministry and with the em
ployers and come to a final under
standing, because any reduction will 
have serious repercussions? That is 
my appeal to the hon. Minister.

Shri A b id  A ll :  As I said, we had 
d ecided  already that before issuing 
an y  notification, we should have the 
benefit of consultation with the re
presentatives of the parties concerned 
•ad I have given an assurance to that 
effect.

With regard to amalgamation of 
D.A. with wages, as the hon. Member* 
themselves know very well, in all 
our enactments, wage means including 
the D.A. The D.A. has already 
been included in the wage for the 
purpose of overtime and several other 
matters The employees' provident 
fund scheme also is applicable not 
only to the basic wage, but also to 
the D A On that basis, the provident 
fund scheme is working

With regard to the hurrying up with 
the work of the survey, the hon. 
Member should appreciate that it is 
a big job to be done thoroughly and 
sufficient time should bo taken But in 
the meantime, there is no hardship, 
because the increase or decrease is on 
the basis of the same index If the 
basis is the same, when it goes up, 
workers get more and when it goes 
down, workers get less So, the cost 
of living index calculation basis is 
applicable both ways Therefore, there 
is no hardship because of this delay

With regard to the last suggestion. 
I may submit that there have been 
such suggestions by the employers 
also that Government should change 
the basis of the recommendations of 
the bank commission. We are not 
accepting that, because, as I have said, 
a thing which has been finalised after 
eight years of efforts should remain 
pucca for four years at least. So, 
there is no intention of making any 
change in that.

M r. D epaty -S peaker: The question
is-

‘That the Bill be passed” .
The motion was adopted.

15.09 hrs.
ESTATE DUTY (AMENDMENT) 

BILL
M r. D e p a ty S p e a k e r : The H ouse w il l  

n ow  take u p  the Estate Duty 
(A m en d m en t) Bill, 1998 as rep orted  b y




